
*•

/

A

CENTB/O. ADMI?^IS"IHAriVE IRIBUNM-
PRBClP/a- BEICH

NEW DElHl

O.A. NO. 2845/92
M.A. NQ. 1624/94

New Delhi, 6»9»l994

StBI S. H. adiqe* memb^ (a)

Tan Sen s/0 Udal Earn,
Chargeman Grd-II in
Solidstate Physics Labacatory,
Ministry of Defence (eEDD) ,
Luc know Road, Delh i-ii0054,

By Advocate Shr i G. D* Bhandari

Versus

Secretary to the Govt.
India in the Ministry of
Defence, South Block,
New Delh i*

2. The Scientific Adviser to
the Min. of Defence & Director
General Research & Development,
Min. of Defence ^&D Qrgn.) ,
south Block, New Delhi.

3, The Director,
solidstate physics Laboratory,
Itin. of Defence ([EDO) ,
Luc know Road,
Delh i - 110054. .. • Resp undents

By Advocate ^ri M. K. Guqpta

ORDER (£B^)

In this ^plication ^rl Tan Sen, Chargeman Gr.^II,

solidstate Phys ics Laboratory, Min. of Defence (EEOO) ,

Delhi has impugned the orders dated 28.8.1985 (Ann.A-l)

and 23.3.1937 (Ann.|^2) as well as order dated

26.12.1989 (Ann. a-3) fixing his pay.

2. I have heard Shri G. D. bandari, for the applicant

and ShriM. K. Gupta, for the respondents.

3. Shri Bhandari has filed M.A* 1624/94 enclosing a

copy of order dated 3.Il.l993 in O.Ai No. 2843 and 2844

of 1992, which he claims is on all with the

present case.
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4, Tbis position is conceded by Shri M. K. Gupta»

for the respondents, and both the counsel agree that

the judgroent dated 8,ll.l993 inO*A^ Nos, 2843 &2844/92
be made applicable in the present case also,

5, Under the circumstances, the reliefs allowed by

bydgment dated 8,11.1993 (supra) are allowed in the

present case also,

6, Shri Bhandari states that certain deductions have

been made from the salary of the applicant owing to

wrong fixation, and prays for refund of the same.

The respondents are directed to examine whether any

such deductions have been made, and if so, the same

should be refunded to the applicant in accordance with

the said judgment,

7, This application is disposed of acccardingly.

NO c osts,

( s. R.'Aijige )
Member (A)


